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faeelt af=aTe, 75 feweft — 110002

2. fHeerh, goeT ud fARarery, QAT afeeErer, s -9, fawst — 110054 (150 wfaar daw & )
=

(Y. &t TH. TE. geaT U )
37 Tfee / o srfeeprdy (.91 1)
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fANTET &1 94T : G@igar a1, @, IS diueee, Redr @Ry, a8 fEea-110002

anifda | aRifFa wea T ;13

f=ti : 24.03.2025

TRAFHAr & A1 : 2 Sdeg Feo

FIT A Holl T FEPicl A1 Tg Tl HT HIT Hr 7

R
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(F) FOT T FEPI [@HET & Ieadid
3T arer ReEt F #ifds § el av
2020 H fFaer T FHHece auUT
TSaEeR & Yl W &1 & | 9,

Fol U9 HEPIA AT & Jedea I are fAHem Jour w6
FEgHT A Ffas & e a¥ 2020 H 2 FHeece dur 1
TSaSeR &Y R ® Il

@ 3% o &y U & A
getem  fha W gEr Hr R,
K IGEa R AC TS

3% ¢RI Y AU F fr wAlem FHAU: gig, @ity ser
oRwg U UHi3AcH IfhE @ |G 39 HheH g@rn Hi
|

(@M s fasmet A aaAw & Faa
wmwm?%maﬁrﬁ
o U

g7 faomet & ad\e & 39 &T @igee W oaur 09 @ner iR
ddd W FERA § | g FEfUd fAaOT  3ffeies - 1 W
oo gl

() 3T Ao AT FUTAT e FH A
IR 37 T F TYOST ¥ HEfod
gEaTaS Afed o7 SEERT SeT &,

SoT fAHE Y FATAT ¥ FT [{awer A g § §

1. @fgeT Felm IRWE . a¥ 1969
(dsfeor a¥ 1975)
2. Tl sfder@nm ;9§ 1972
3. QRicca fasmer :a¥ 1978
4. B e . a¥ 1981
5. 3¢ JeleH : g¥ 1981
6. GATdl TRIGHT @y 1981
7. HEH IhTeHT ;@ 1987
8. ol 3rehrea ;9§ 1994
9. s a. fr. @ em ur=w fagzr gfasere @ a¥ 2003
10. AfAfer sfsTqdl 3repreT : ¥ 2008
1. FAS FTgarell vd Sla@ll sepe ¢ a¥ 2019

$eTeh TUTUAT & GO gEAESt HeJodeish - 2 W HeAdel gl

(3) &, 3¢, R, doe et
& HANSH TUT Fod US WAUA
Iy & gHg AT fH =
HAIAd g¥Farda 1 Hdr a3 HJeEdr
afgd quT SRR e HY, AR

Iuaey R & Igar RS, 3¢, @, dorer eefagr &
FANSH U Fod US WOl & FAud S &5 weed
Tt i@ |@fgd 3geeas - 3 (@, @, A, qUT °H) W
Heldel gl

—

el —
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(@) HIfas & R 37 Ff TsaER
IR FHece H F IETHAT A
aur gee fohaen ¥erarer fhar AT,
TSR 3T FA?

wifgcs e 9RWg T 3 IFEHT H HAd dRSS U Hepdr
wefawRal & JafAgd & I« F FRoT Hgcaqol AiEFAS
FAFAT F HASH, HETF AaEfAs Haf & fAsued g avai
o WGt & Hearg Hfe FEf & v wrecy w@d e &
Harfargd FHAARAT T vsagor IR FHeee & 9g W ogewa fomar
| 3T HOFIRET # wEEE Y, e F AAR. REea,
Iare, vERE dftd 3T aEd & F fasaea & S
|idr arg o)

39T |l Y FFU AT ST T RO Hejereerh - 4 W Herge
gl

sl

(4R FAR)

(v wfE) / fF 3fsd
TSET A= 87, ool TaR
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A eTdeAdh-1
ARIfAaT WA &AT 13(37) & Fay A
Y F YR W BRI HHAR!
WA | BT B | SesagId UEHATHA gl & | Ay g el afde Ada
&= Cic FAAR AR
e
1 AR ol B E
afg
2 PR B e
G
3 sio Rar Wided HpaT | 27.01.2025 | el suqsaare | $.44,900 afda +
AT %.23,797 3w
@53% %.68,697/-
4 A ¥NF | Uded FRASA | 27.01.2025 | FIAAT SWSAUTT | §.44,900 A_H +
i ¥.23,797 3w
i @53% %.68,697/-
5 R o sfear | e 06.02.2025 | FTeTefrr STRTSAUT | %.35,400 ARAF +
e QUTdcaddm ©.18,762 ST
@53% = ¥.54,162/-
6 g uforfy | EReTor wermes | 28.01.2025 | g SWSAUT | ¥.35,400 RS +
LIEY ¥.18,762 8T
@53%=TF. 54,162/
7 A FAS Frgex fafte | af 2001 | Ry et H %. 25000.00
TAR FrEEIRl afafa
8 it 3R | Frge fte | af 2008 | Rl srreeh & %.25000.00
FAR FrawRol afafa
9 A gFEeh | tAdiuw ay 2010 | Ry g f ¥. 23000.00
G FrdwRolt afafa
10 R ) gelror fafes a§ 2018 | R arprea Y | 3.21917.00
e | grdy HriERol wfafa
11 N oid | qEaerarege | a 2023 | R e &1 | %.44900.00
(Thr. ICSIL) AR TS
12 g e | it a§ 2023 | Y el ¥. 25500.00
(Thr, ICSIL) FraFERUN AR
13 = R ICikca a§ 2024 | R HaprEa A ¥.21917.00
(Thr.ICSIL) FrRONT ARy
14 A 3egd wate fafts | 29.10.2015 | sdemifyoflt Wi, 5§ | %.29,850/- v IR
CILTT HeBTEHT iy Ffdw
15 At TR Tt fafde | 29.10.2015 | sdemiRoft wfAfa, 3§ | %.29,850/- v A
3G I | IHEH e ufr
TATSH
16 ;M AeFAg | FAe fafde | 29102015 | sdesiRol wfAfd, 3¢ | 3. 29,850/- v A
HIR® Hepreaft ofr @nfds




17 gt ae | wafeg e | 29.10.2015 | demfol @A, 3¢ | <. 29,850/- v AR
STl FHpTEHT afr s

18 sl wafeg fafte | 03.01.2019 | sdemfyol wfAfA, 38 | 3. 29,850/- v
T

19 A JAeR | wA.A T, 29.10.2015 | srdemIRol WA, 5§ | %. 27,000/- TH
g FHPTEHT aRa ufy e

20 sarch e | vA.dea. 29.10.2015 | srdeTiRof |fATI, | % 27,000/- TH
| AT IR 3G AT A T RS

21 g wer | T 18.01.2021 | sprfeprivolt AT, | %. 27,000/~ TH
st Ul HTUR 3¢, HepreH I T AT

22 e R | a.doa. 18.4.2007 | ey @A .21,927/-

23 #ach gia | ta.drow. 15.01.2009 | iy wiAf %. 21,927/-
HR

24 A geirer A 02.02.2009 | swryeprY AfATY %. 38,000/-
AR

25 A gt TH. AT, 01.05.2011 | iy AT ¥.21,927/-
gTHT{'

26 i A TH. AT, 01.08.2013 | FrisrY WA ¥.21,927/-

27 A geirer TH.ALT. 21.07.2005 | iRy @iAfa ¥.21,927/-
I

28 A @FH | GEISEd 05.08.2008 | sprdieprdy wWATY %.21,927/-
M HEIH

29 Ak Ao | v 01.12.2008 | sy wiATT ¥.21,927/-
s

30 Mo & | gEweT 05.12.2014 | syl AT ¥.21,927/-
&dr BREET

31 e A | Fcgex R | 02.09.2016 | ey WA . 53,100/-

(Irgaferd) ‘

32 AN Qe | FEEA 02.09.2016 | FwryerT AATY ¥. 38,250/

IETRIET e (A iy
d)

33 A FAS U Herge | 02.09.2016 | Frierr afdfd ¥. 38,250/-
AR (regafeua)

34 o 3meiy yax Aoft e | 08.09.2016 | FRieRr wfAf ¥. 29,850/-
eFeT (rgafeua)

35 A mApy | 39w Soft Afe | 02.09.2016 | sierr wfafa ¥. 29,850/-
Sy (Irgafeua)

36 A e BIRE 02.09.2016 | HryR @@ ¥. 29,850/-
FAR (3rgafaud)

37 A I | IgHer HRASRT | 3.03.2025 | srderRoflt wfAfa, | %.29,200/-
afs fady 3reprea, feeelr

38 Hrerch afar | Ridy snyfafes | 3.03.2025 | wRiefiol wfdfd | €.26,500/-
EIREII Ry 3T, Eeeh

/0]



39 Aharch g faftes 3.03.2025 | eIl wfAfa | $.23,836/-
HTSTe et e, el
40 T. Fia Aoft s 3.03.2025 | prdepiiolt wfAfE | %.23,836/-
HX el e, fEeeh
41 stan A | s e HR Aoft e | 16.09.2013 | qmefy  ufiwe ¥.30,447/-
@1 A WA | FAR
R i
42 e P &
gl
FHeprea
43 agarel B e
FATSA TG
Siteary
Heprea
&A% A99 & YR W HRRG darar
HH | HEET B | HAANT BT TEATH aghe 6t i & fds Aa=
e A Cic IGiC o we
AR
1 g e A | 3= Aoh e | 18.6.2019 ST ¥.23,836/-
(&few) afafa
2 A N7 e TH.A.UE. 17.12.2012 | iy ¥.21,917/-
&faw) afafa
3 WEpd | & Teig o | v, 17.12.2012 HIAERY ¥.21,917/-
e @faw) it
4 A IS TH.E.U. 01.4.2015 BB ¥. 19,929/
(&fam) wfafa
5 A i g Aofy fofes | 01-06-2016 T uRwg | ¥ 23842/-
HANY
6 st 9. @ | 4 7y FAR | 3w Aok fAftew | 26052017 | omfy ofRwg | w. 23842/
7 o1 oA U | S HwiEE H.&.TE. 11-07-2016 | ol uRWg | ¥.21918/-
R ufdwE | gaw
8 M gay i | tAdos. 02-09-2014 urlr oRwe, | &.21918/-
9 Ay | Ao @AW | G FEE 08-07-2014 | AN uRwg | &fAE A
HrTglr
HPIEH
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CERTIFICATE OF REGISTRATION OF SOCIETIES :
ACT. XXI of 1860.

No. §)—1186 of 1913

I hereby ccrufy that—f'ﬁlﬁﬁﬁ KALA PARISHAD;

has this day been registered under the Societies Registration

Act, XXI of 1860.

Given inder my hand at New Delhi
ghrig— SRR dny oD

Seventy Five,

One tl;musand nine hundred and
8

//'/_chlstrauon‘Fce of Rs. 50/- paid.

NEW DELHI

DELHI ADMINISTRATION

17
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faarri 4 il & <RM ad 2020 W fdad 0T

ool Mo TR [T A ®ifas @ |
SRM g4 2020 # B FHHcce qdr

THCE AT TSATSoR P e R &1 R 6 o 7 | USdgoR & Ual UX & el &% 6l

o7 |

(@) S gr By MY Bl @ FHEET fEE G
ERT @1 T, WA WET B |

SRIGT ® B AR R A B |

(m) g7 faamt F aEE # fhas @ Figae W
o Y & U 99 W @i Y E 7

g cE e
BT Al Pigae IR TEl A G 8 | r

(8) 37 T @ T $9 Bl T SR 39 W
S XU N AT geadell afed qul Sy
TETH B |

feeelt affferar R fpimT @it zemoeT v |
1972 ¥ g3 | faurr fieell WROR @1
qoiErfers feamt & den vemuen e
g faamT # Sueer e § |

(8) fedh g, Rieh, domdt srrefal @ FReH
T Hod T8 V[eieF & NG & g om
qof FHHR Y& 3R |

9 T | iad 718 ©

(@) P @ R 37 T TSARIR HR Ifeee
DI T AEEEHA o qU1 g% fdva yaE faar
T, TG I9eE IR |

SR & @ SJUR AN A6l 81l |

P
(g AR )
IUfRYS (AfdEnTR)

(' Scanned with OKEN Scanner



No. .12y 1976-Monu,
DELHIADMINISTRATION : DELHI.
Department of Delhi Archives,

5, Sham Nath Marg,
Delhi-110 054,

Dated 7 January. 1978,
ORDER

Consequent upon the establishment of the Department ol Archacologs

Jin Delhi Administration, the Lt. Governor. Delhi is pleased to order that -

!
' No.

N Fhe Department of Archacology will be responsible for the
preservation and maintenance of ancient monuments in Dethi ather
than those declared ot national importance under the provisions of the
Ancient Monuments and Archacological Sites and Remaims Act, [958

) The Department of Archacology will follow the Archacological
principles for maintenance and preservation of the monuments a5 laid
down by the Archaeological Survey of India and issued from time to
time for the day to day working: the provisions of the Central Public
Waorks Department Code: the Central Works Accounts Code and the
Manual of the Central Public Works Depantment,  Any changes or the
amendments made in the Codes and Manuals referred o above will
(also be applicable 1o the Department of Archaeology.

3) The Department of Archacology will have its own separate
enti. However. it shall be deemed 1o be under the administrative
control of the Department of Archives of this Administration with
immediarte effect tll further orders.

By Order,

Sd/-

(B.K. SINGH)
SECRETARY(EDUCATION)

DELHI ADMINISTRATION : DELHL

F.1(12)/1976-Monu. Dated the 7th January, 1978,

Copy forwarded for information to :-

1. The Secretary to the Gnﬁémmcnl of India, Ministry of Home Atfairs. New Delt-
| 110001 '

-




2. ‘ 'hc-$t:cm‘ar} W the Government of India, Menistey of Education il ~ il
E\Vcﬁﬂre (Mepartment ;of' Culturer, Shastr Bhav an, New Delhi 11nnfy

B | The Seeretan 10 the Geslerninent of India. Plannimg Cammissioner. New
| Delhi- 110001,

14. The [)\rocl;um eneral, - Archaeplogical Survey of India. Janpath New Delhi
110001 ‘

5. The ceounts General,  Centtal Revenues, New Delhi -1 106020

6. } The Principal Pay & Accaunts Office. Delbi Administration. New Delh

7.1 The Secretany 1o Lt Governor, Chief Exeeutive Councilor, Executive Ciincelors.,

;Chairmﬂn._ Deputy | Chairman,  Metropolitan  Council, Delhi Administiation,
| Delhi. |
8. Private Secretany 1 Chiel' Secretary.  Delbi Administration.  Delhi

9‘ ‘@” Secretarics. l‘#:pm}" Secretarics, Under Secretaries, Deliv Admimistration,

ethi, || |
[ LER] 1
100 Al thft:'.: Head of the: Departments and 1 ocal Otfices unde  the Delhi
| Administration, Delki.
1. The  Managing  Difector.  Delhi Tourism  Development Corporation. New
Delhi. E

! |
IR 1PN (e
I,
i sd/-
l ‘ i (B.K. SINGH)
i | SRR SECRETARY(EDUCATION)

DELHTADMINISTRATION : DELHL

1S i
AR |
| i |
| |
! | il
‘, fl e
HERR
H |
i b |
Lol i | |
\"i‘g‘ o
| 1
|
i |
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RULES & REGULATIONS OF URDU ACADEMY : DELHI

i A NAME

The Name of the Society is "URDU ACADEMY OF DELHI"

2. INTERPRETATION

In these Rules and Regulations unless the context otherwise requires the following words
and terms shall bear the meaning given here under:-

"ACT" means the Societies Registration Act 1860 (Punjab Amendment Act of 1957) as
extended to the Union Territory of Delhi.

"Society" means URDU ACADEMY OF DELHI.

"Committee(s)" means the Committee(s) as may be appointed by the Executive
Committee for the particular purpose of the Society.

"Member" means member of the Society.

"Executive Committee" means Executive Committee of the Society constituted under
these Rules.

"President/Chairman" means the President/Chairman of the Society as defined in clause
here under.

"Secretary" means the Secretary of the Society.

3 MEMBERSHIP

The Academy shall comprise of the following :-

3.(i) **Hon’ble Minister (Incharge) of Department of Art, Culture & Languages will be the
President/Chairman of Urdu Academy, Delhi as amended by Hon’ble Chief Minister of
Delhi on 27.8.2018. This amendment was also made vide Cabinet Decision No.2622
dated 7.8.2019.

3(ii) ***Atleast 10 (including Ex-officio Members) shall be nominated by the Hon’ble
Minister Incharge ACL, Delhi/Chairman, Urdu Academy, Delhi. They may include the
officers of the Govt. of NCT of Delhi, Govt. of India or a local body in their personal or
official capacity or other distinguished literary personalities who may be helpful in
achieving the objectives of the Urdu Academy, Delhi as amended by Hon’ble Chief
Minister of Delhi on 27.8.2018.

elhi in accordance with

3(iii) The Secretary of the Academy shall be appointed by the Govt. o

the terms and conditions in Annexure “A”. \

*The word Executive Director substituted vide Resolutation No. 3. /23

**The exercise of power conferred upon by the Hon’ble Chief Mlmster of DethilC
Urdu Academy, Delhi under the rule 16(vi) of the Rules and Regulatlons oﬂ U i f

Delhi. The amendments and addition have been made in the Rules and Reguﬁimns /of Urdu

Academy, Delhi vide Prscm/18/447 dated 20.8.2018 i.e. Rule 3 (i) and Rule 3 (119\ .
¢ ‘\
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3.

~ 3(iv) The selected candidate will be appointed in the scale of pay of his parent department Plus

3(v)

4(3i)

4(ii)

A(iii)

4(iv)

4(v)

4(vi)

6.

deputation pay as may be prescribed by the Govt. of N.C.T. of Delhi from time to time.

Secretary being Head of the Department shall exercise all administrative and financial
power as are being exercised by the Head of the Department of the Govt. of N.C.T. of
Delhi

TERMS AND CONDITIONS OF THE MEMBERSHIP OF THE ACADEMY

The Ex-officio members shall cease to be the members of the Academy as soon as
they cease to hold the office by virtue of which they were appointed members under Rules

3(ii).
The terms of Office of every member other than ex-officio members (referred to in rule
3(i1) shall be two years from the date of his appointment "Provided, however, that the

members, other than the ex-officio members, shall continue till their respective successors
are appointed."

A member shall cease to be a member of the Academy if he resigns, becomes of unsound
mind, is adjudged insolvent or is convicted of criminal offence involving moral turpitude
or if he is removed by Minister Incharge (ACL), Delhi from the membership of the
Academy by his continued absence in two consecutive meetings without any valid reason
or for any other reasons considered sufficient by him. The decision of the Minister
Incharge (ACL), Delhi in this regard shall be final.

Whenever a member other than an ex-officio member referred to in rule 3(ii) desires to
resign from the membership of the Academy, he shall send the letter of resignation
addressed to the President of the Academy and the resignation shall take effect on being
accepted by the President.

Any Vacancy in the membership of the Academy other than of the ex-officio member,
shall be filled up by the Minister Incharge (ACL), Delhi and the person appointed shall
hold office for the unexpired period of the term of the Academy.

The Academy shall function not-with-standing of vacancy in its body and not-with-
standing any defect the nomination of any of its members and no act or any defect in the
nomination or appointment of any of the members.

PRESIDENT:

The Minister Incharge, ACL, Delhi will be the President/Chairman of the Urdu Academy
of Delhi

VICE PRESIDENT:

6(i) ***The Chairman/Hon’ble Minister Incharge ACL, Delhi and Chairman, Urdu Academy,

Delhi shall nominate a Vice-President/Vice-Chairman from amongst its members other
than ex-officio members and the Secretary of the Academy. ( 2

The Vice President/Vice Chairman so nominated under the Rule above &¥all' presxde Qver
the meetings of the Academy and shall exercise all the powers of the ‘P}emdem in the
absence of the President/Chairman. oy

**The exercise of power conferred upon by the Hon’ble Chief Minister ok Delh1/Cha1rman

Urdu Academy, Delhi under the rule 16(vi) of the Rules and Regulations oi\UI;du Academy,

Delhi.

Rule No.5 & 6(i) and 6(ii) amended vide No. Pmecm/18/447 dated 2Q8\2018 by the

Hon’ble Chief Minister of Delhi/Chairman, Urdu Academy, Delhi. "



7(1)

7(i1)

7(ii)

8(i)

8(ii)

8(iii)

8(iv)

9(i)

9(ii)

o(iii)

9(iv)

9(v)

9(vi)

9(vii)

SECRETARY:

The Secretary shall be appointed by the Minister Incharge (ACL), Delhi for such period
not exceeding two years in the first instance and renewable on year to year basis,
subsequently as may be deemed fit and sanction him such conveyance allowance and other
facilities as may be conducive for the efficient performance of his duty.

Secretary shall supervise day to day working of the Academy under the over-all
supervision and guidance of the President.

Secretary shall be provided assistance of such PAID - Staff as may be necessary for the
efficient functioning of the Academy.

OTHER FUNCTIONS OF THE SECRETARY:

Subject to the directions that may be given by the Committee, the Secretary shall be the
Principal Executive Officer responsible for the proper administration of the Academy
under the direction and guidance of the Chairman.

The Secretary shall be responsible for the preparation of the annual report, accounts and
the budget of the Academy in such form as may be prescribed by the Government.

The Secretary shall prescribe the duties of the members of the staff and shall exercise such
supervision and disciplinary control as may be necessary.

The Secretary shall select the authors and translators regarding their works, check the
manuscripts, get them edited and after obtaining the approval of the Chairman arrange for
their printing. He shall also maintain liaison with the various departments of the Govt. of
Delhi and other bodies on behalf of the Academy.

MEETING OF THE ACADEMY:

The Executive shall meet at least twice a year. Fifteen days notice to the members shall be
necessary for convening a meeting in the Academy.

The meeting shall be called by the Secretary after consulting the President/Chairman

Eight members shall constitute a quorum for the meeting of the Academy provided that no
quorum shall be required for meeting held to transact a business notified for the meeting
which was adjourned for want of quorum.

A record of the proceeding of every meeting shall be maintained.

A decision by the majority of the members present at a meeting shall be deemed to be the
decision of the Academy.

The first meeting of the year, which will be generally hold before Marc"hs_gjst&shall be the

Annual General Meeting. \___-// o
A special meeting of the Academy can be requisitioned if the following conditions are
fulfilled: \ f)

\

9(vii)(a)The requisition is made by not less than seven sitting members of the A?id;my A
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9(vii)(b)The requisition is made in writing to the Secretary under the signatures of the members
concerned.

9(vii)(c)The subject matter which necessitated the requisitioned meeting is specifically stated.

9(viii) Vice-Chairman, Urdu Academy shall preside over the meetings of Sub-Committees and
Executive Committee of Urdu Academy in the absence of Hon’ble Minister (Incharge) of
Department of Art, Culture and Languages/ Chairman/President of Urdu Academy.

9(ix) Vice-Chairman, Urdu Academy shall preside over the meetings of Governing Council of
Urdu Academy in the absence of Hon’ble Minister (Incharge) of Department of Art,
Culture and Languages/ Chairman/President of Urdu Academy.

10. BUSINESS TO BE TRANSACTED AT THE ANNUAL GENERAL MEETING:

10(1) At the Annual General Meeting of the Academy. the Secretary shall place;

10(i)(a)The annual Budget of the Academy indicating estimates of the probable income and
expenditure for the next financial year and supplementary demands for the current year.

10(i)(b)The Administrative Report on the working of the Academy for the preceding year and
out-line of future programme of work.

10(i)(c)A Balance Sheet, pertaining a summary of the property assets and liabilities of the
financial year duly certified by the Auditors.

10(i)(d)Any other matter that may be duly brought forward with the approval of the President

10(ii) Copies of the Balance Sheet, the Financial Statement and the report on the working of the
Academy referred to in rule (i) above shall be sent by the Secretary of the Academy to the
Minister Incharge (ACL), Delhi within fifteen days of the Annual General Meeting.

11. EXECUTIVE COMMITTEE:

This committee will consist of the following:
11(a) President of the Academy Chairman.
11(b) Vice President of Academy Vice Chairman.

11(c) Five (5) members selected by the Chairman from amongst those included in clause 3(ii)
excluding the member nominated as Vice President of the Academy under the Rule.

11(d) Secretary of the Academy Convener.

11(e) The Secretary of the Academy shall be the Convener of the Executive Corprm"&ée.

3?\5/ Pty N ‘ \

o

**The exercise of power conferred upon by the Hon’ble Chief Minister of’ ]{)elhi/Chairmarii,gz '
Urdu Academy, Delhi under the rule 16(vi) of the Rules and Regulations of- Urdu Academy, ./
Delhi. Rule No. 9(viii) and 9(ix) added vide No. Prscm/18/447 dated 20.8.2018 by the Hon’ble
Chief Minister of Delhi/Chairman, Urdu Academy, Delhi. e g P

.
o e
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11(f) The term of office of the Chairman and the members of the Executive Committee shall be
2 years continuance with the term of the Academy.

11(g) Sub-Rules(i) and (iii) to (iv) of the Rule shall mutismutandis apply to the members of the
committee as well.

11(h) If any member does not attend three consecutive meetings of the Committee without any
valid reason, he shall cease to be member of the committee after a notification to this

effect is issued by the Minister Incharge ACL, Delhi/Chairman, Urdu Academy, Delhi.

12. POWERS OF THE EXECUTIVE COMMITTEE:

12(i) The committee shall give effect to the decisions of the Academy on matters and arrange
for carrying on the work of the Academy.

12(i1) The Committee shall have all powers which may be necessary or expedient for carrying
out the objects of the Academy as set out in the Memorandum of Associations.

12(ii1) Without prejudice to the Generality of the Powers conferred by Sub-rule (i) and (ii) above
the Committee shall have the following powers:-

12(iii)(a)To lay down its own policy regarding the production and publication of books and other
literature in Urdu.

12(ii1)(b)To make, adopt and vary rules for conducting its business and Administration.

12(iii)(c)To appoint, confirm, discharge and dismiss staff of the Academy.

12(iii)(d)To prescribe the condition of service of the employees of the Academy with the approval
of the Academy.

12(iii)(e)To receive, held and expend the funds of the Academy and manage its properties and
affairs.

12(ii1)(f) To purchase, take on loan or otherwise acquire or dispose off any property with previous
approval of the Academy and subject to the approval of the President.

12(iii)(g)To appoint one or more Sub-Committees by President/Chairman/Hon’ble Minister
(Incharge), ACL, Govt. of Delhi for carrying out any function of the Academy.

12(iii)(h)To co-opt any member or members (not exceeding three) for purpose of obtaining his
advice in carrying out any of its functions.

13. MEETING OF THE EXECUTIVE COMMITTEE:

13()) The Committee shall meet at least once every month and at least 3 days notice shall be
necessary for every such meeting. But emergent meeting may be called at 24 hr's notice.

3(ii)  Secretary shall be Convener of the Committee and he shall call the meetmg in consultation
with the Chairman.

13(iii) A record of proceeding of every meeting shall be maintained.

**The exercise of power conferred upon by the Hon’ble Chief Minister of DeIh1/Cha1rh1an
Urdu Academy, Delhi under the rule 16(vi) of the Rules and Regulations ¢ 6f Urdu Academy,
Delhi. Rule No. 12(iii)(g) amended vide No. Pmcm/18/447 dated 20.8.2018 by\fthe Hen’ble’ Chief
Minister of Delhi/Chairman, Urdu Academy, Delhi. it




13(iv)

13(v)

14.

14(1)

14(ii)

15.

15(i)

15(ii)

16.

16(i)

16(ii)

16(iii)

16(iv)

17.

B

A decision by the majority of the members present at the meeting shall be deemed to be
the decisions of the Committee.

The Chairman and in his absence Vice-Chairman shall preside over all the meetings of
that Committee, provided that if both are absent in a meeting one of the members present,
may preside over that meeting.

FINANCE ACCOUNT AND AUDIT:

The Academy shall maintain proper accounts and other relevant records.

The accounts of the Academy shall be annually audited by auditors to be appointed by the
Academy.

TREASURER:

President of the Academy may appoint a person with accounts knowledge of financial
rules and regulations to be Treasurer of the Academy and sanction him such remuneration
or conveyance allowance as may be deemed appropriate.

The Accounts with the Bank shall be operated by and under the signature of the Treasurer
and Secretary.

GENERAL PROVISIONS:

The income from properties of the Academy shall be applied towards the promotion of the
objects thereof as set forth in the Memorandum of Association. No portion of the income
and property of the Academy shall be paid or transferred directly or indirectly as
dividends, bonus or otherwise to the members past or present.

All contracts and other instruments relating to the Academy shall be expressed to be made
in the name of the Academy and shall be executed on behalf of the Academy by the
Secretary and one member of the Committee to be nominated by the Executive Committee
for the purpose.

The members of the Academy or of any Executive Committee appointed by it who are
employees of the Govt. of Delhi or Central Government or statutory bodies shall be
entitled to travelling or daily allowance according to the rules of their respective
Government/Statutory bodies, Other members of the Academy shall draw daily and
travelling allowances as are admissible to the Class I employees of the Govt. of India.

In case of any dispute as to the interpretation of these rules or on any matter not covered
by these rules, the controversy shall be referred to Minister Incharge (ACL), Delhi and his
decision thereon shall be final. %{

/._/F‘"‘.. e
DISSOLUTION: = SN

-
/

If on the dissolution of the Academy any property remains after the s’éxlsfactmn of the
debts and liabilities, the same shall be disposed off in the manner dlrected by the det of
Delhi. \ &



18.

19

AMENDMENTS OF RULES:

The rules may be amended, added or alteration at a General Body meeting of the
Academy specially requisitioned for the purpose either by the Executive Committee or by
not less than 8 members of the Academy. The Secretary shall call such a meeting in
consultation with the President after giving fifteen days notice.

SUITS:

The Urdu Academy of Delhi may sue and will be sued in the name Urdu Academy of

Delhi through its Secretary. "
5P
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URDU ACADEMY : DELHI

MEMORANDUM OFASSOCIATION
of
URDU ACADEMY : DELHI

1. The name of the Society shall be Urdu Academy of Delhi.

2. The Registered Office of the Society shall be CPO Building, Kashmere Gate,
Delhi-110006.

3. FUNCTIONS AND OBJECIVES OF THE SOCIETY:

3(1) To preserve and promote the language and literature of Urdu as an integral part of the
linguistic culture of Delhi.

3(ii)) To encourage and publish original works of literary and academic merit and also books for
children in Urdu.

3(iii)) To arrange translation in Urdu of literary and scientific and other works not higher to
translated in urdu language.

3(iv) To prepare and publish reference works in Urdu.

3(v)  To publish properly edited texts of Urdu literature.

3(vi) To publish the so far unpublished works of merit in Urdu.

3(vii) To help deserving authors of Urdu in publication their work.

3(viii) To give monthly financial assistance to old and needy authors of Urdu.

3(ix) To give awards to authors of Urdu works published during previous one year.

3(x) To provide facilities, including financial assistance, for advanced study to Urdu scholars
for specified period.

3(xi) To invite eminent scholars and other persons of eminence to deliver lectures.

3(xii) To organize seminars, symposia, conferences, and other gathering of an academic nature,
inter-alia for discussion problems connected with Urdu in the perspective of world literary
trends as also with respect to the implementation of Govt. orders regarding facilities for
the teaching and use of Urdu and in pursuance of the aforesaid object to give financial
assistance to various literary and cultural organizations who organize similar function.

3(xiii) To bring out journals, periodicals, magazines and similar publications in Urdu of a high

standard.

3(xiv) To arrange for the sale of the matters published under these r%%(\ON SUBSIDIZED

RATES.. L/ N
-/ A X

-’ \

3(x)(v) To acquire moveable and immovable properties in the Academy ‘ofvided that 1;i case of
acquisition of immovable properties prior approval of Govt. of \@CT of Delhi sp"f’ill be
necessary. A Py

\ ¢ :"‘:n » '/.
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3(x)(vi)To bring to the notice of the Govt. of NCT of Delhi the demand of the Urdu speaking
people regarding the teaching and use of the Urdu including difficulties in the
implementation of Govt. Orders.

specified above.

3(x)(viii)All income of the Society shall be utilized towards the pro%mén of aims and objectives

of the Society. ,@‘3}
.'J..)/ \
(| -
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3(x)(vii)To do all such legal acts and take all such legal steps as per likely to advance the objects
|
|
|



A= 31)

CORTT T S e ¥ s - g SETIETY §
TETT AT Yy faefr s ¥
arer_faur

t 88T, qXT=T afaaray.
TeaTe:- 7. 7. 1994
o : FfugTET
W Mca*rw 514593— STTLnET=T, wf—”ru AT 3 faefr oA, |
rrﬁzazﬁ FeTEHT FT Aty AT T T gaTY ¥ o oy v -

AT [EA AT geraT gegust Hege
4T da TaT aeeTHT UV §T dqF9 3uTeyy
afag jfac) T agey
Afag JarsTy I B
ST IXATHT & Speft - gl T Tavafaoran ween afy
gTe . T aTaaTH gfes fram agey
“l BT aTgv gfag traw AGEy
ST-ATEq @1 & | gtz draw L)
oY aX] o o T gTag s qGey
. AT gPfT géias drfaeT agey
X1y H?‘é'q aTe ATRaTHT gTag cigs AGTy
4t 99 gtearhr G/ THETT S(ogatal
T &1 fr. g oS, ATHT s Agry
J aTdearT
ARAT Fermer gRTHT afaeT, fourfag  wevy
8T L mErR - g, FoyTfag et
ST, AYfIATe dtemret IgH qgEy
I gTeST. w aTeT GEea] faey
41 I8 ATTORAT qE agEy
-#r SARTH ATHATHT - G, ATHT A aaey
_ | sTdweT
9T 2@F ntdrEry haﬁ,mm‘mf‘( ey
, maa?ﬁﬂmﬂmmfmmﬁmmzadﬁmfu
fae ghrr | St Fr
AR
it gaTal
erfaafarary
aaqnf |

O - £y




2L

—2-—

afaa, auTeay, faurs &aT, foedft

gurs &faq, §EegmAY, feefr

afaa, awea dxm |

Pl o714 afiwTT, geu afga, faeht ?

JAE0 JQEgIv |

e Tamm {2 graur]-faeft Toas 3 sy 3 T TIH

UUT YT9A 3T 979 gfaar sTuiog ool & Tae Prery g

BT Y | ‘

TME FrsE |
|




g e
B

CEETim
i

T

e

el
S

¥
5
L
i
i

Rt et

R

=




. Usitepd wraied :

. afifr & e wd v

it

faoetr fdeh sramem
&1
Hg-FIF

. TR

o %1 9 faeeh fust smpedt €

w31 e e T S feeh W 6
Faia 9o afeae J fea g

1. feeeht =1 v gefa & sfew s & w9 # fEe
oo U wifees w1 Ui ve sifigfs e

2. Teishh & whferss wfefers o Hfarr Tl =1 Wwfed

| UE yeIE S ad] Sl o fore ot gEERl 1 T
T,

2. fom aifefues dafdes @ o el %1 o= 9% st
¥ argore &l fEm mn €, 5 fae o sree &
I F,

4. Taet § ey 7l w1 W U S TEEE W,

5. g fod orfee = wyfaq woafea wgd g #
EEH F=E, i

6. AT I S Tl = fgh A g e, |

S B e T o A Y

S|
i i
g i
' Rzl it

g
Hray




10.

T

12.

43

4.

15

it & gEra SEsl & Tl F e § g
=,

froe w99 B fidf F yeiiE wmARl F aasl B
T T,

ot % o9l w8 Seaus S & wonr faEE
Heral WeH &, <

st & sreiinell %1 9= e & fog fafafde wma
+ T fodita weran giea o= gl wem &4,
e 2 ¥ fau s fagel w o= wfafied
wiferdl 1 ST I,

AR, four i, Ter e e sites vaia
H 3T T 1 SES S 91 3 @ o Y-
a1y favawfes =1 ygfedl & ofdies ¥ fHd @ daftm
grenst ) == giea fdu Tgr vE 35S w@ % e
gfaemd e qe S0 YeR & FE 9 ger fafi
wifefas T wEhE e & T uEs 9w d
sifuan = 9 T 9% % fadE gedd e w1 %
fo e weT 3 ST H WO ST AT
I,

fisht § 3=9 w09 7= ufEel 991 39 YR % I
YEHIE! S =ET HE,

=7 T F vt weRia @it ot fant 1 sgeeen
I,

e T 9o 1 ored Ty %1 SHuET A
91 fir o wmfe & Ae § rfme % fag feweh
T 1 O8 STHIET W feR T,

Bl

16.

18.

19.

TR TR % FEFETT Hi wicTeal & @1y & gt
FI TEE TF IHF YA ¥ defug fadt sfei &t w1 &
ain fooett wm =1 wm it &,

S YAl i W o T 56 YR & SH S
F1E F U8 AU wew S, 3R

Gt it 99 1 ) HEEd F Il @ aed
=t yifta & fou a3,

ol arered & yoEfe Gy g/ THe-9g W e
fru 91 =T SRR % eruer w1 gifiew

hTAT L

W 1 99t o, wiiadi, =99, 3w gmtag g9ur & 9
¥ sifeafaEn SeevEl it Aedl #1 va S % fog € vgw wt
S | HrErEet st fadt gefa syuan % R a9 e
T YT AT GeHT I WY A1 omwe 9 H ey, dnd
NS 3TY w9 § wEai Tl fwan s | Saradt s e 9
[T AT EEIT o PR HE @ Ao 1 9d §Ea W
w & foe o faft o Fmw | =afwma g T/ S

s e

e

<2




it

freedt el eremeTdt
w .
fram @@ fafam
A
afufs =1 m fga sreem, fooelt S0
e

S o el § ar=en enifew A €1 99 Frei wo faferi o

g Frefofas vedi wd i o e Frafefen @

1 s R s Tt Ao A R
3 gunre wfafq defteor sifufem 1860 (1957 %
tee e arfutEm) F 80

2. “‘gfnfa’’ | sy feeot @t seed | 81

3. Yofirf” @ safong sEl wfafa g wfafa &
s veeE o forg ifea fafei | €

4. Ywew" B sfyym Gl & w_E H T

s, ‘e wifr' | sfyum g fraw & wiE afed
FrEr wfufa @ g1

6 ‘s’ ¥ sfigr Frefofoe e § @ wRnfed
it % 1eme | &1

ST

s o freifates e 29 ¢

4

1. e, foeet, aeme

2. gEmn, feoett =9 8 %5 10 T 20 ¥ ol SeEd

o1 e O | T A e § areen g feufa §
freem % wdd=rdl G -wdEd A 9 fF sEd &
S a9 39F el S afyglie % forg swEnm
e g

3. 7y 3fcafan & & MR W e, el @
wfea frgem =01 s 91 s, fooedt 1 wae
B

4. ITERICHT 1 ST I I :

1. T w7 el &1 fem 3(2) & @l Frgem forn v
g1 ITH! HEHA ITh U8 | e €1 qAT B S |

2. W weE (From 3(2) ¥ Sfeefen) @ P vow
HeH 1 wEE SH! Ff = foftr § < ad €
g weA W=l § i wew te 9% TR UE WA
® v 9 T I Iuieen e e € e

3. At = e @ € 3w R, fafw @ W g
Teanferan =ifsd &1 ST § otean 6% Ao e
Hfea farelt wisedd & sy # St sEwE S @
a1 98 9 fE 99 FRY F oER | SSw d
spafter T & S1gan gerE gr gl e s
FRU § FHEH F FE= | TR g g2 fem s m
130 Ty § wers & ol s dm

4. Frm 3(2) ¥ sfeaifag w7 ge4 @ i = 7592

:ﬁmﬁaﬁm@meﬁwﬁaﬂm%*

e e

o e TS

RSN




3 3T =TT ey g WeR F &1 a0 9
T B |
5. T geEl § =T it =1 wew &l i ot fife
e, fewet gR sl ot we gl s
1 et Sty T & for g
6. TRIEHT § e o U fgd 9 iR sehfeE ot 5=
¥ Mfea fFd o & 98 g @ qun el ft e
e avea Frgea A fed ST areren sEH = Ffe w@R
F STES[E STHCH! ST Fd HI |
5, Y
- faeeh & werdh fod s % vy €
6. IUTEE
1. W SfeafEn seHl T TeE U@ SeHl &
fae @ i weedi ® | U IweEs & g SOl
2. Sogem ol & orefa g T U Iwemw aveAe H
gl § oTFert F1 do& &I AN BN 99
Jrerel i FHE VAl 1 WM O
7. @fe| :
1. e & giea St Frfee waeER o § faa Ta
9 ad = ety & fog sfaffaad o g =
T | SHE Fesdl o gfaq e % fa e
A T 37 gaund 3@ wiea SR
2. STEEH! 1 Ared S % qu vdaYu ud Avi-<eA %
e arpreHt % fem-wfafen % &1 wHEm wun
T STEHTEH! & WeTElTE S g HEE-EEE WOSR
o 9 o TSl o1 ST O

6

3.

iE

1

wfea #1 st & B &) gUre €9 9 9an $ fog
Fafre FHER U S SR |

'8, Wi & 3F &

wfafa g0 fod 1 A Feen & e wfed g
FRlwr! st B Sifs seast & feve wE Ar-
A A e % e W & fa S v
gfea srweH = aiftfs fOE, 39 oE a9 -2
wEr g fruifa oi% 3 don =0 % fou foeer
B

afea FH=IfEl % sy fuif =5 au 391 sawEs
TSI G TR A @i |

feeett wrae o Tafs= faur won swe s Feei
3 g sf oS TN | 59 Afafiad S, STaTSE
A 37% F@ F an § fow-wg £, qegfarei w5t
g w Y IR WA FEE iR ey F
WA ¥4 % 915 SR YYGH S [IE ST

SFHEH #! 99% F9 4 FH 4 ¥ 3 90 e | A%
o % foe wewl F FH-8-%0 15 fo7 vee gfEa
e

£ wﬁaaw&{ﬁmmﬁ%aﬁéﬁgﬁﬁu

FETEH! it Siosh o (o1 8 HEwH Sl i whi SAvEHal
it g 39 3% T g 1 w9 F fau w6
B AT T T S BRE F Ay H i
o = B

4. o # gufeer weel § § st geel & Pl 9
{ s =1 ot A

i
i
4
|

i
|
{
i\

BIRREE



5. Y% Yo% %) g & e T S|

6. =6 =t ggel S3% W HEG: 31 7§ 9Ee Saifad
gt = aifies T 38w i |
7. 4fg frefafes od i %1 S 9 SRt w5 fae
S AR 1 GEAt B
(%) A T® 9 FHEH & FI-9-F7 7 UG
TeHl g St T R *
(@) I3 | defya geedl & TweR & Wy 9f=s &
g fofes &9 & weg &1 w8
(1) o FRw | SoF qAW FI AEvIET T8l IHH
fama =1 Soog favw w9 € &= @ )
10. WA Aides Aok | &I arcil shradme
1. FFEH F g T 99w § afvw frafates 08
Eecull
(%) srhEH! @1 arffer wore fagd o fag ad &
fore wwifaa o9 oIk =19 F FIAN &1 Se0E B
a1 =, fow ad =1 g5 A e
(@) 3rneH & e § Hetug e od =i vats
R v wfos & wEdwe &t &9 @i
() erREH w gefa-uftemfs aon gua | Hefug
qEA-T3 SR ol ghes g fafuer weiE
srrret 1 fusel fom od @ fasita faswo)
(7) FE ¥ favg 8 e # el & fafieg
wega foran s
2. g~ &l g, faia faasm qon soda Fem (1)
H Ifcafigd s & FE=EeE i Ol aFed &
dfem g gegest, fooet =1 amr Afifs 3% & 15
& & ofiew O st

8

11. et wfufs :
g gfafg # Fefaftes e 2
1. STEEH & HAY
2. @Al & ST
3. @e3(2) ¥ vt wewi § 4 ayeme g g T 9

(5) Hew v T FTOuan STheH! ST Sy g
T WeE e Tl g

4. oFRH ¥ ofe-gaeE
st ¥ ufes srEle ufafa & d9ds g

s, el wfafa % e qo wewil &t w5 sEfy oft
srpTeHt & H eEfy w1 e & 9Y e

6. 39 fam & 39 fm (1) @R (3) A (4) snavas
ofigds wiea wfafa & g w ot @ &t

7. afe S Tew S 9y HRo & fiF TR Sewi
H squftea wa & o geaws, foeel gr st
SR BN F G STH WIS A € S |

12. st afufa @t wifaaat .

1. fify Ay deet moe w e % Foi ) mitad
U qUT HAFEH & HIE FI AW Bl HGE HAM |

2. il % iR wwEg vt el s Teen & 99 |
Sfeoiaa shRH! % SEewdi i FHifaa FH & o
SEAF AU HIEEd B |

3. ¥9ds 39 fm (1) e (2) gW wew vfwEl &t
amRr R fo e wfime yae w5 afafd % e

f"ﬁ ‘-an s r-v%

=1, ?' [ B, oiled 1
\«TT%Ff , :
T 21 o= ; :

e TR




(%) i § Tl 9 o YHN ¥ wfed &
TR a9 YRR ¥ At e i
fruifa =wm)

(@) e e 3R wrE =e & faw e ==,
YA ae uREdd wE |

(m) R ¥ FHuiE F o, W, FE9R

e T TE=gd HH | ,
(%) et ik ¥ FHufEr e v, Fuia
FA

() e ¥ fou fafd e wem, 38 W g '
T T T (T H) W qo Fwer
6T T G

(F) SRR F gd srafy § aur T i el %
arefie = wefy wle, 38 WO W o], A
weafe sfupeia e s S

(B) eEEd F o s % g w1 8 59 g
s1ora aed vEeH & fou U stwEn s S
wfafet #1 i s

(%) T uemn g gei 1 (99 | 3tfue 78D
fordt & H sue wEy R & o wedifem
Exeifl

13. ST UREE &t SEE ¢
1. ofafa & SoF 78 1 50 A FH T 91 36 AR

ol qur v T Sew & fae 9 7w e
foa ST | UTR] AT SS 24 U2 I HYA W I
Eik:e il

10

> ow

s wfea wfafy % ddime o au ey | e
& A 4% g |

A wEF dow B SEER! w1 STE @ SR
e gl ¥ agga g fn e ot wfufa
fofar | ST

sfar &9 4 UY GeEl #t SuRefd W HE [
GG ST | T 90 ok afergfed w5 &
form ®¢ Frw ot 7 2 S wRA ¥ ovE |
Tyfi| w2 T R

a7ee) qu SEE Satef sy 3w wfifa w5
Ao # e w4, oy o dew # At 9l
araferd WA € A Sufter wewl g ST 9 A §
T TS I e RN |

14. Taw oEn UE SEr uheT

2

e TUGE ohEl a1 I wEa e @ |

et ¥ o F e g e few e e
qhereR] gR afiier S 1 S

15. HIUTEAE :

45

sTTeE ¥ svemet faxig frowl qun fafaml % v 9
T Tt = ) ShIGH! 1 S R W
¥ o1 3% THfad WERE SigEl A e WiHa H
HH &

2. Fo-orE FIEAE AR FHEH grad WY T TR

F oy W@

16. WA= SUEH :

e

1

1. STRTEH F1 TER © g o e % WA | Sfeafan

S Tl NRC ST N TR R

P S ..\‘

T S e o e e e e g




17.

18.

Ivdl % Tafs ¥ forg @ W S s a8
fordit et sveran o7 & felt s 1 ot o srgren
THEE W w WY A v w9 O wniy, aed
HAYGT &7 T W AT q81 a1 S |

2. THEHT § wafug g4 9iiem oin o e e
wY | sEeH % T H foeu s qun /6 ¥ sded
facvrer wd 3w WA W fou sder 9fhfy g e
Heed FHRH & 3R A Y Fowfea =i

3. et gR g e T sHe svya felt wrfsr
ofafa & g o foel e ual F59 TSR
s wifafys feml & st § % o7 wewry
vifafees Freml @ wafm feel % erer 9 el
R 9 IH F THCR SN AHEA F o7 wE
T IR & Y9H i sH=iiE) % e e 3w
R A= o= e

4. 7 Frowi %1 =ren et amel $ gy §
fqarE 33 WSl 81 W I8 Y& Hill Heled &% Wy 9e
ST iR 39 W3 ol sifem gvm

o7 fer =

TEEH BH W IHEE w aaEd dee sfufem

meoﬁamuqam%mﬁa‘?ﬁﬁmtﬁ#mﬁ?

o7 e S waar ¥

Forel & wviter -

YA & FEe % for favm w9 # g v s w5t
g S H AEEE! gute sifufim, 1860 UNT 12
Td 12 (F) & IgEN i 39es & sfq fomi =6
wonfym, wiafea e wfiafda e o1 war &

12

19

20.

21.

HEGEH

faoeft - feft st Trapsdt defimen aifufmm 1860 =t
9/ 6 % ATER feet # A s % 9§ e
HRE Ry g e T gweEa Tel et § g
36 TH ¥ 3§ W YHGEH FenEl S Hehar B
aifie g -

HRAFE st AT 1860 H €T 4 F SHER ARmEe
% 96 YA TEiT SiEl % ggel # g Suee
Usiid & a3 gEE Ui

W :

Teeel €8 uvy &3 H = fowafia gmmad dofie st
1860 T (11) doir= HEieE Al 1954) % @it sqaiy
39 SEEE W AN e

e STl = TR \@ =

L. TR UHL i
f’l'ﬂ. it}

NPTy o

S

{
i

¥
#

A b LS £ i s T
!.
Ed
F
f

!“%




155

Memorandum And Rules
Of Association
of e
SINDHI ACADEMY, DELHI

Name :

The name of the society shall be “Sindhi Academy, Delhi”
Registered Office :

The registered office of the Society shall be situated in‘ the
office premises of the Government of National Capital Territory
of Delhi in Old Secretariat.

Objects and the functions of the Society :

(1)
(2)

(3)

4)
(5)
(6)
(7)

(8)
()

To preserve and promote Sindhi language and Iiteratgre
as an integral part of the multilingual culture of Delhi.
To encourage and publish original works of literary and
educational merit and also publish books for children in
Sindhi. ;

To arrange for transiation in Sindhi of those literary,
scientific and other works not hither to translated in
Sindhi.

To prepare and publish reference works in Sindhi.

To publish properly edited texts of old Sindhi literature.
To publish the sofar unpublished works of merit in Sindhi.
To help deserving writers of Sindhi in publishing their
works. :

To give awards to the authors of Sindhi works published
during previous one year.

To give monthly financial assistance 1o the old and needy
authors of Sindhi.
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(10)

(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)

(19}

=R it 5T T

To provide financial assistance as well as other facilities
for advanced studies to Sindhi Scholars for specific
period.

To invite eminent scholars and other renowned persons
to deliver lectures.

To organise seminars, symposia, conferences and other
gatherings of academic nature and inter alia to provide
facilities for discussion on problems relating to Sindhi in
the perspective of world literary trends as also in respect
of implementation of Government orders regarding
facilities for teaching ard use of Sindhi in pursuance of
above mentioned object, to give financial assistance for
each such activity to various such literary and cultural
organisations to organise similar functions.

To arrange for bringing out journals, periodicals and
magazines or similar publications of a high standard in
Sindhi.

To amange for the sale of the matter published under
these rules,

To acquire movable and immovable property for the
Academy provided that in case of acquisition of
immovable property prior approval for it has been
obtained from the Delhi Administration.

To bring to the notice of the Delhi Administration the
demand of the Sindhi speaking people regarding
teaching and use of Sindhi including difficulties in the
implementation of the Government orders.

To do all such legal acts and take all such legal steps
as are necessary for the fulfillment of the objects
specified above.

To utilise all the income of the society for the promotion
of the aims and objects of the society.

To ensure the implementation of the orders/directives
issued from time to time, by the administration wing of
the Sindhi Academy.
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All the income, receipts, movable and immovable properties of
the society shall be utilised for the fulfillment of aims and objects
mentioned in the Memorandum of Association. Any part of
income shall not be appropriated, divided or distributed in the
form of dividend, bonus or in any other manner so as to benefit
directly or indirectly to any past or present member. Any person
on account of his membership of the society shall not lay any
personal claim for his own benefit or for any other reason, on
the movable or immovable property of the sogiety.

16

R e

i

Rules & Regulations

Of
SINDHI ACADEMY, DELHI

Name :

The name of the society shall be “Sindhi Academy, Delhi."

Definition :

In the rules and regulations, unless the context otherwise

requires, the following words and terms shall bear the

meaning given hereunder :

(1) Act means the Societies Registration Act, 1860 (Punjab
Amendment Act, 1967), as extended to the National
Capital Territory of Delhi.

(2) Society means the Sindhi Academy, Delhi.

(3) Committee(s) means the Committee(s) as may be
appointed by the Executive Commiltee for the particular
purpose(s). £

(4) Members means members of the Society.

(5) Executive Committee means Executive Committee of the
Society constituted under these rules.

(6) President / Chalrman means President / Chairman of
the Society as defined in the clause hereunder.

3. Membership :

SR—

The Academy shall consist of the following :

(1) Chief Minister, Delhi — Chairman,

(2) Chief Minister, Delhi shall nominate at least ten and not
more than twenty persons. They may include officials
of the Government of India, Delhi Administration or a
local body in Delhi either in their personal capacity or
official position and also non-officials who may be useful
in the functioning of the Academy and in the promotion
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MEMORANDUM OF ASSOCIATION
BUN oF
~<NJABL ACAOEMY OF OELMIL.

The name

¥ Dalhi‘of the Society shall pa Punjabl ‘Acadsfy

L ’

Qistered office of the Soclet ‘f' £
y shall ba At
m Nath Marg, Delhi in the Union Territory of

P

The Re
5’ Sha
Delhi,

FUNCTIONS ANO OBJECTIVES_OF THE SOGIETY

1) To preserve and promctp/iha lanquage and
literature of Punjabj-as an integral part of
the linquistic culture of Dalhi.

ii) To encourags and publish original-works of
literary and academic merit and also books
for children in Punjabi.

iii) To arrange translation in Punjabi of literary
and scientific and other works not hither to
translated in Punjabi language.

iv) To prepare and publish reference works in
Punjabi,
v) To publish properly edited texts of Punjabi

literature.

vi) To publish the so far unpublished works of
merit in Punjabi.

vii) To help deserving authors of Punjabi
in nuald Mins kheir works

viii) To give awards to authors of Punjabi works
' published during previous one year.

ix) To give monthly Pinancial assistance to old
and needy authors of Punjabi.

x) . To provide Paéilitiaa, includjng financial
assistance, for advanced study to Punjabi
scholars for specifiaed pariod,

x1i) To invite eminent scholars and other persons

' of eminence to deliver lectures,
x31) ' To orgenize seminars, symposia, conferencas,

and other gatherings of an academic natura,
interalies for discussing problems connected
with Punjabi in the paerspagctive of world
jiterary tendecies as also wilth raspoct to
tha implementation of Govt,., Orders regarding
facilities for the teaching and usv of
punjabi and in porsuanca of the aforesaid
object to give Financial assistanco to
various literary and cultural organisations
who organize similar Functions,’

Contd../-
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. :fmiigggpagiigftlnﬂﬂ fn Pund ttars puhlishcd
i ha mat’ = iz,
the sale 2f Cop e lost 22
xiv) denrr::qs For s on no pro ptias ForT th
undar thnse rppatrtbls
. e P< F
, and immovab ¢ acauisition pgmingse
xv) To acquire movahle in caﬁﬂcgoual nf D2lhi

academy provided bhatprior ap

immovable Qrou@rtijzgqsgry. L

tration shall be nN2C3° tha Dalhi adminiscr-tion
P 1

~natding
i g o cople 203t
xvi) © To bring to ?"§h2°§3ﬁjabi 5Daak%;ginincluding
the demand o nd use nf the Puﬂi o of Gavt. Orders.
5?:r?°a§:izg gn tha lmnlamGtht AL
icu ‘

d take 31% ]
::cs the nbjocts spe

uch lcgii. 5
- ) | in
%xvii) To do all such legal acE;U z
stops as are likely to 2

above, be utilisad towards

xviii) All income of the Society shall&iup e Ehe Socioty.
thoe promotion of aims and objective

EXECUTIVE COMMITTEE

sad inons of
The names, addresses, c.cupztians anf gﬂgégggi
thz present membars of tha Exccutive 8ody t sind 15
management and aPfairs of the S»acisty are qntIutr1tinn Act
requirad under Sactinn 2 of the Sccictios Aan sd E“ bh s
of 1860 (Punjen Amandment Act, 1967) 23 ox%nda ? :
Union Terwzitory of Delhi are =s ©~ll-us:-

S.No. Name and address Occupation  Dosinnation
1. Sh. 5.L.Khurana, Againistrater, Prusidont
Lt.Governor, Dalhi. Jalni
2 Sh. Charanjit Singh, "embar af Momber
9-8, frionds Colony, Parllamant
A New Delhi,
3. 3Smt, Prabhjot Kaur Uriter Mamber
D-203 Defonce Coleny,
ew Delhi,
4. Smt. Amrita Pritam Yritar M
K=25 Hauz Khas, ’ Hamber

Nouw Delhi,
5. DOr. Harbhajan Singh

Head of tha Punjabi Depts,, — orvice tnmbey
University of Dalhi .
6.. Justice Pritam §inqh Saf- ’
A-28 Niti Bagh, = - -°°T  Retireg Mamber
Neuw Delhi,
2. Justice M,s, Jnahi, é ]
148, Madhuvan, poif . etirag Mombor
8.  Sh. Dsvendra Satyaptn; ‘
25-C/46, Rontay Road, ' Uritep Membo
Neuw Dz21hi, ' . ember
g9, Sh. Gurdzep Singh g. .
Prof. Khalsa Col), ;nu,nua’ Sarvice "
Univorsity of Dalpy .’ SN
e . LR T
i Cantd, /-

by (|l
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she Anil Jeijal,

Odrector of Edugution Satview Mamant
ahlhi. Fﬂdmh.. ualhi.

3N Nun‘lt S5inah

‘ ‘it ;T
vaputy Suerstap tfin&neu) dorvice Frumn
aﬂlhi Hdl‘hn., D@ hi.
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RULES_AND REGULATIONS
PUNIARL. AGADFMY, RELHE

The name of the Socioty shall be "PUNJABI
ACADEMY OF DELHIM.

2. INTERPRETATION:

\

In these Rules and Ragulations unless the context
otheruise requirams the following words and terms
shall bear the meaning given here underk-

TACT™ means the Socities Registration Act 1860
(Punjab Amendment Act of 1957) as extendzd to
the Union Territory of Delhi.

"Society® means Punjabi Academy of Delhi.

"Committee(s)" means the Committee(s) as may be
annointed by the Exective Committee for the
particular purpose of the Society.

"Memﬁer" means member of the Society.

"Executive Committee™ means Exgcutive Committee
of the Socisety constituted under these Rulesi

"presidant /Chairman® means the President /Chairman.
of the Society as defined fn clause here under.

"Executive Director" means the Executive Director
of the Society.

3., MEMBERSHIP:
T

The Academy shall comprise of.the following:-
i) Lt. Governor of Delhi---President/Chairman.

ii) Atleast 10 and not more than 20 /ewsons
nominated by Lt. Governor, Delhi, They may
include officials of the Govt, of India, Delhi
Administration or a local body in 'Delhi either
in their personal capacity or promotion of its
objectives,

1ii) . »An Executive Director to be appointed by
Lt. Governor Delhi on, the terms as prescribed the
above clause, He will be the Convenar of the
Punjabl Academy of Delhi,

4., TERMS AND CONDITIONS OF THE MEMBERSHIP OF THE ACADEMY 3

1) The officio members shall cease to be .

the members of the Academy as soon as thoy cease
to hold the ‘office by virtue of which they were
appointed membars undar Rule 3(1i).

Contda.../-
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et b nther t(}t
' ar *
ii) The terms of DFFi?Brizdazngnmigla i(ii) shall ,
N : s (refe , tman ,
han exefficio mnmba; .t his nppn;:hﬂr - .

be tua years frem th
IlprUVidad’ howaver,
exofficio member; sha
respective suozesaord® are ap
asa to beg @ membar of tha

1ii) A member shall ce sound mind, is
omes of uf riminsl

tha mambero,
hTitunntlnun til% thair
najnted.

Academy if hs resigns, bec
Sijutumd instleent of 0o canviogedogfig he is remevern
offence involving moral turpitude embership of ths

by Lt. Gavernor of Delhi from the m squetive
Rcademy by his continued absence in tgorcgzs gthar
meatings without any valid reesson OT DTha decision
ressons considered sufficient by him.. hall be

of ths Lt, Governor Delhi in this regerd 8

final, .
iv) Whenever a member.nther than an gxofféiéa
member referred to in rule 3(ii) desires talra =
from the membership of the ARcademy, he shal sa'dent
the letter of pesignation addressed to the Pres:f ct
of the Rcademy and the resignation shall take effe
on being accepted by the President.

v) Any Vacancy in the mambéféhip ofthe Academy
other than gfthe angficio member, shall be filled up
by the Lt. Gevernor Delhi and tha pesrsend e appeinted:
shall hold office for the unexpired period of the

term of the Acadamy. ¢ B i

vi) The Academy shall function not with standing
ofyVecancy :in its-body and not-with-standing any
defacted the nomination of any its members and ne

act or any defect in the nomination or appointmant

of any of the members. :

5. PREJIDENT:

The Lt. Governor of Union Territory of Delhi will be
the President/Chairman of the Punjabi Academy of
Delhi, : o

6. VICE PRESIDENT:

i) The Academy mentioned above shall sl
Vice-Prgsident from amongst membars other t:aﬁczxi
officio members. and the Fxecutive Dirsotor of

the Academy, |

ii) ‘The Vice President/Vice Cha
elected under the Ruls asbovs shall piggigasguar
2?? ggstings of ?h: Ac;damy and shall gxarciso
@ powers o he
¥ Prasidan. resident in the absence of

N contd../- q%ﬂj>
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7. EXECUTIVE DIRECTURS

Sy Diroctot phnll bo appointad by
1) An Exacubtive | ph patind not axcanding

Lt. G . of bnlhl for Bub
tuo Y:::;“i; zhﬂ Firat Lnatanc nned rannw ablo on

yuar tu yunt Banln, nuhnnqunntly pn may ho dnjmud fit
and sanction him wsueh ponv synhen nllownnce nn 190k
othar focilition na may ba shnduchun for tha officlant

parformanco of his duby.
r shall supurviss d2y Lo

ndar tha nunc=all
Prasidant.

ii) Exgoutiva Diracto
day working of tho pcadomy U
suparvision and guidanco of tha

h
iii Exacutivo pDirector shall be providad
easzatanca of such PAID--Staff as may be necassarty
for the afficlont funct ioning of tho Academy.
8. OTHER FUNCTIONS UF THE EXECUT IVE DIRECTOR:
éubjact to the dirsctions that may be given
thas Exsoutive Dirsctor shall bs th2
OFficar_rasponaibla for tha proper
the direction

i)
' by tha Committes,
.. Principel Executiva
administration of the Academy under
and guidance of the Ct.airman.

ii) Ths Excéutive Dirsctor shall bo raesponsible
for the preparation of tha annual report, accounts
and the budget of tha Academy in such form 2as may
be prascribad by tha Govarnment, -

iii) The Exsecutive Dirsctor shall prascribe the
dutiss of tha membars of tha staff and shall oxarcisa
such supervision and_disciplihany‘contrnl as may

be necessary. ) ,

iv) The Exscutive Director shall salact the
authors and translators raegarding their works, chack
tha manuscripts, gat them fditcd and of far obtaining
tha approval of ths Chairman arrange for thair
printing. Ha shall also meintain lieidonuith the
various deptts,-of the Dalhi Administration and
other bodies on behalf of the Acadomy.

9. MEETING OF THE ACADEMY:

i) The Acadamy shall mast at least tuico a
ysar., Fiftaan days notice to tha mambors shall bs

) nacsssary for convening a maating tho Acadomy.
1i) The mssting shall Da callad by thao Exocutiva
Dirsctor after consulting the Prasidant.

111) Eight mombors shall constituts a quorum for
tho mo3ating of tho Acedamy providod that no gquordm
shall bo raguirad for musting hald to transact &
businass nutifiocd for thou mooting which was adjour-
nod for want of gquorum,

Contdess/-
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: , mambuT®
iv) A ducision by thu mmjflfityduzc,t:f; Eho
prosant at a maoting shall b ¢l amu
dacision of tha Acadumy. LA
mad
v) A racord of thu prOGJJdinQ of wvOTY
shall bo maintainod. 411
h v
vi) Thy first ma.Jtinﬁ of thﬂﬂﬁ‘-‘;gaﬂig: tho
bae gunurally hold bafora arch, 318
Annual Ganoral Mooting. : )
bu
vii) A suecdal masting of tho Acadumyaginrul_
raqu.-tivnod if tha follouing conditions
filladi : ,

‘ \ t loss than
The reque tion 18 made by no '
. sgvan siting membors of ths Acadamy
a roqus .o pado in writing to
b) Tha roqua tion is ne 0 UEiE ige

ths Exaocutivo Diractor U
ar's concarnad.

natura of the mamb ek
: itata
c) Tha subjact mattor which nocesslitat
; tha rqua tioned masting is spaciflcally
stated.

BESINESS TO 3E TRANSCATED AT THE ANNUAL GENERAL MEET ING:

10's
i) At tho Annual Gangral Maating of the Acadamy,

the Exacutive Dirsctor shall place:-

a) The annual Budgat of the Acadomy
indicating astimatas of the probable
incoma and axpanditura for the naxt
financial year and supplemantary
demends for the gurrant ysar.

b) Tha Administrative Report on the working
of the Academy for the precseding yasar
and out ling of futurse programma of
worke
¢) A balancs shest, partaining a summary
of the proparty assots and liablities
and finance ywer duly cortifiad by
the Auditors. .
d) Any other mettsr that may ba duly brought
foruard with tho approval of tha Prasidoent.

ii) Copas of the balance shast, tho finaneial
stztament and tha rsport on tha working of the Acadamy
roforred to in rulo(i) esbovs shell ba sent by tha
Exocutive Diructor of tha Acadamy to tho Lt .Govornor
Dalhi Administration within fiftoen days of tho

Annual Ganoral Mooting.

Contd../-
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11. EXECUTIVE COMMITTEE:

This committou will sonsist of the fullowingi-

a) 1. Prosidant of tho Acadamy===-=Chairman.
2. Vicu Prusidont of Aendumy===Vico Chairman,
3, Fivel5) mombors soloctod by tha Chairman
from amoingst thoso includad in clausa 3(44)

oxcluding thu membur wlacted as Vico
Praosidant of tha Acadamy under tho Rulu.

4, Exacutive Niractor of tha Acadamy=====
Convagnar.

b) The Exscutive Director of thu Acadamy shall ba
tha Cenvunar of tha Exocutive Committaoe.

¢) The tarm of office of tha chairmen and tha
membars of tha Exscutive Committao shall be
2 years continuance with the tarm of theo
% Acadamy.

o (iv) of tho Aula shall

d) Sub-Rulas(i) end (iii) t
tho committ-

mutismutandis cnply to the membars of
ao as woll.

s) If any a mombar dous not attand thraa consacutivae
medtings of tho Committss without any valid razscn,
ha shell cesse to bo mombor of tha committ.:e
aftor @ notification to this affact is issued
by the Lt. Govcrnor, Dulhi,

12. POWERS OF THE EXECUTIVE COMMITTEE:

i) Tho committau shall givo effact to the decisicns
of the Acadumy cn mattars and arranga for carrying
on the wcrk of the hcedamy.

ii) Tha Committee shall hava all powars which may

be necassary or axpaediant for carrying out tho objacts
of tha Acadamy as sat out in the Mamorandum of
Associations.

1ii) Without prajudice to tha Ganrality of tha Pouers
conferred by Sub-rule (i) znd (ii) ebova tha Committae
shall hava the following powars:-

a) To lay down its own policy ragarding tha
production znd publicetion blocks and othaor
litasrature in Punjabi.

3) To make, adopt and very rulas for conducting
its burnsiness and Admn.

c) Tc appoint, confirm, discharga and dimiss
staff of tha Acadomy.

Contdaess/-
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i) 11
WJ dneom:, f
shall b ez Lhos
thaey q; :gpiﬁgdrtn:;rda tho perJéixz L?-t;ﬁ";T’ s
P : or : 3 el i’
shﬂpnrtlnn uf thy incn;: thy Mumorandum ¢ Fasaeintienn,
€. -

and proparty ar o« f thu Loz
rad diructly ¢ inddr . ctly
horwisa to th o m.umb.ta pnat

" l% Pd peid ar
vs dlu1dun43'
ST prasant.

ii) All contra

cts end othor instrubonts

ﬁgmzhgrﬁgﬁgapy shall ba osxpressar to by mads ;;Iiﬁing

St S \cadomy and shall bo axwecut.d on bohalf

il cadomy by tha Exucutivue Diruvctor and nno

e ar of tha Committas to be nominatod by tha
xdcutiva Oommittuw for tha purpose.

¢ tr-nsfor
Danus or nt

oy

éfi) Ths membaers of tha Rcademy or of a2ny Exscutiva
D;Tgitégﬁ 2ppointed by it who are employaus of thu

ministration or Cantral Govarnmant or statuatzry
bodias shall bas entit>ad to travslling or daily
allouanca according to tha rulas of their rospactiva
Govarnment/Statutary bodiss, othar membars of tha
fcadamy shall draw daily and travelling allowancas

25 ara admissible to tha class, T wamploysas of ths
Govt. of 1ndia, o

iv) In caso of any disputo ss to tho intarprata-
tion nf thusa rulaes or on any mettsr not coworsd by
thosa rulss, ths controvarsy shall be raferred to

Lt. Govarnor and his docision tharson shell bg final.

17. DISSOLUTIONS
If cn tho dissolution of tho Acadomy any proparty
remains eftur tho sstisfaction of tha Jdepts and

liablitioss, the sama shall bo disposoc of in tha
manner diracted by the Dalhi Administration.

18. RMENDMENTS OF RUL:ZS:

Tha rulus mey bo amandadé aipuditn ug aigiif; at a
snegral body moating of tho kcadamy spocle )

gaquiaition;d for tgo purposa oither by thu Exsguﬁﬁu;

Committaos or by not luss than 8 mombors of tha hoodl Yo

Tho Exwecutivo Oirscter shall cell such a m?a§1ng

in cunsultation with tho Prusidunt after givang

fiftson deys notica. E

19, SUITS:

: ; o and will bo
Tho Punjansi hcatamy of Dulhi may sua and

suad in tho namg Pﬁnjnbi Acaitamy of Dolhi throuah
its Sogecrastary.

o (1o}
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(TO BE PUBLISHED IN PART-IV OF DELHI GAZETTE (ORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
ART, CULTURE & LANGUAGE DEPARTMENT
7™ LEVEL ‘C’ WING, DELHI SECRETARIAT, I.P. ESTATE NEW DELHI-110002

No.F.13/PB/PAD/2018-19/ 9¢"23- 93y

No.F.13/PB/PAD/2018-19 :

NOTIFICATION

Dated: 27/u/iz

Following amendments and addition in the Rules and

Regulations of the Punjabi Academy, Delhi has been made as per approval of the Hon’ble

Chief Minister of Delhi :

persons shall be nominated by the
Chief Minister of Delhl. The may
include officers of Govt. of NCT of
Delhi, Govt. of India or local body
in their personal or official capacity
or other distinguished literary
personalities who may be helpful in

achieving the objectives of the

( S.No. Rule No. Existing To be amended

1. Rule 6 (i) The Executive mentioned above | The Chairman/Minister In-
shall elect a Vice-President/Vice- | Charge of Art, Culture &
Chairman from among members | Language, Delhi shall
other than Ex-officio Members and | nominate a Vice-
the Secretary of the Academy President/Vice-Chairman

from among members other
than Ex-officio Members and
the Secretary of the
Academy.

Z Rule 6 (ii) The Vice-President/Vice-Chairman | The Vice-President/Vice-
so elected under the Rules above | Chairman so  nominated
shall preside over the meetings of | under the Rules above shall
the Academy and shall exercise all | preside over the meetings of
the powers of the President in the | the Academy and shall
absence of the President. exercise all the powers of the

President in the absence of
the President/Chairman.

3. Rule 3 (i) The Chief Minister of the Govt. of | The Minister In-charge of the
National Capital Territory of Delhi | Department of Art, Culture &
shall be the Chairman of the | Language shall be the
Punjabi Academy. Chairman of the Punjabi

Academy.
4. Rule 3 (ii) At least 10 and not more than 25 | At leaset 10 and not more

than 25 persons (including
Ex-officio members) shall be
nominated by the Minister
In-charge of the Department
of Art, Culture & Language /
Chairman, Punjabi Academy.
The may include officers of
Govt. of NCT of Delhi, Govt.

y
e

(o4
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Academy. of India and local body in
their personal or official
capacity or other
distinguished Iiterary
personalities who may be
helpful In achieving the
objectives of the Academy.

ADDITION IN THE RULES AND REGULATIONS OF PUNJABI ACADEMY, DELHI.

S.No. Rule No. Additlon

1 Rule 6 (ill) Vice-Chairman, Punjabi Academy shall preside over the meetings
of Sub-Committees and Executive Committee of Punjabi
Academy in the absence of President/Chairman of Punjabi

Academy.
Dy. Secretary (ACL)
Ph. 23392307
No.F.13/PB/PAD/2018-19/ 4§23 4 3Y Dated: 77/y|1¢

Copy for information to:-

1. The Pr. Secretary to the Hon’ble Chief Minister, Govt. of Delhi.

The Secretary to the Hon'ble Minister of Art, Culture & Language, Govt. of N.C.T. of

Delhi.

The Principal Secretary Finance , GNCTD

The Secretary (Art, Culture & Language), Govt. of N.C.T. of Delhi.

All Secretaries to Hon’ble Ministers, Govt. of NCT of Delhi.

The Secretary, Punjabi Academy

All Members of the General Council of Punjabi Academy (through Secretary, Punjabi

Academy).

8. Deputy. Secretary (Coordination), GAD, Govt. of N.C.T. of Delhi for publication in
the Delhi Gazette Part-IV (Ordinary). Please supply ten copies of the Notification 10
this department for official use.

o

Nowaw

\ h \!
2\
(Sanjay Jain)

Dy. Secretary (ACL)

d w'lL
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P makin cert
Rules and Rogulationg of the Punjupy &:adamyu;ha
mor, Ddlng Chal man
2 Justioa( Retd) RS, Mamila Member
3. J'Mtico(Bstd) P.5.Bafgep Member
4 8 Kartar gingn Dugga Membep
5. Ms,Afeet Cour Member
6. Dr.S.8, koor Member
2. Prof.Jaspa1 Singh Member
8. Ms.dnitn Singh Member
9+ Ms,Padgma Sachdeva Member
.Sy Jegdish Kaughg) Meuber
11.5hpi P.S.Bhat.nagar . Ex-0rficio Member
ecretary(Firance)
1;m£;%?:2ﬁ$eoy(mnﬂw.) Se0ffLelo Hembor
13.8hri p,8, Batrg Meuber-Secret ary

a) Shri Ispap Ahmad,
%35 a Bpecial Inyitee,
b) Sut.lorita Prite e
meeting but sent her cors
Rules & Regulations of th
c) Dr.Harbhajen 81ingh
his 411lness,

d) Shri Bidsham Suhng
out of st etion,

Press Secretary to Lt..Govermr, Delnd
xpressed hep inobility to attem the
ent for the Proposed amendment in the

e hoademy &5 oireuleted with the agenda,
could ot atterd the meeting due to

also could not atterd the wmeeting being

Shri H.K, Dua, Shri Shakti Binha, Director of Mlucation ard
ohri 8,5, Bendhawa did mot attond the meeting,

'..2/-
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ere teken:-

adopt a eondolence Reolution
on
iI,‘cu!tr rénowned Punjobi Writers - Dr.Atlt,.I:z-ngn::m" of
Tiveipal Satbir Singh, Dr.Tarlok Bipgn Karsar ard
Rlay | & Hnrs-wnn 8igep,

The Governing Council of &
" llowing Cordelence Rasolutions

The followirg dooisions
item Mo,11 To

he Punjaobi Academy passed the

‘The Governing Oouncil of the Pun

Jabl Academy 6Xp ro8s ed
its deep sorrow

ard anguish on the sad demise of four

renowned Punjabl writars Dr, Attar 8ingh, Dr.Tarlok Bingh

Karnwar, Principal Batbir 8ingh erd Play Wright Harearan

Singh who have left for heavenly abode recently, These

. writers had earned g great neme ard fame through their

{ writings in the field of Punjabl Language, Literature and
Culture ard had contributed an inveluable Service to

Punjabl Literature and Culture. The void caused by their

death will always be felt by the Punjabi world®,

The Members of the Governing douncil observed a mirute
Silence, in the above meeting of the Governing Gouncil of the
Punjabi dcademy 2s a mark of respoct to the departed souls.
itan No.2: To Welcome the Members of mewly constituted Governing

Scuncil of the Punjabi Academy =

a.

The Lt.Governor weloomed the Members of the newly
reconstituted Governing Council of the Acodemy.

item Xo.3s Auenduent to the Bules & Reguloticns of the Punisbi Acadeny:

The Lt.Gcvernor, Delhi(Chaimman of the Academy) explained, in
Aztall, the need for changes in the existing Rules & Regulations of
the Punjabl Acodemy ard for making oertain emendmemts in them for
effecting those changes. The Members of the Governing Gouneil of the
i Punjabl Acedery expressed their feelings that the Lt.Governor should
i have continued to be aSsocieted with the activities of the Academy,
but, reluctantly accepted the view of the Hon'ble Lt.Governor amd
egreed to meke the amendments accordingly. The Draft of the
Resolutions which were alreedy ciroulated amongst the wembers were
J.ocussed in detail and adopted unanimously as under:

A

T )
"

tw
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Anendment of Rule M.3 of the Rules & Regulation® of the
Runjahl Acadeuy

(]

Besolutdon o, 1

"It is resolved th.t the Chief Ministor of the (ovt.of
National Capital Territcry of Delhi shall be the Chaiman of the
Punjabl Academy",

Besclution No.2

Mt 1s resolved that at lesst 10 anld not more than 25 persons
Shall be nominated by the Chief Minister of Delhi, They may include
the officers of Govt.of India, CGovt,of MT of Delhi cor a Local Bedy
in Delhi in their personal or offioclal capacity or cther distinguished
lterary personalities who may be helpful in achleving the ubjectives
of the Punjabl Academy",
Jmendment to Rule 3(iii) and Rule 7 of the Rules & Regulations of
the Academy

Basolution No,3

"It is resclved that the 'Executive Director! shall be
redesignated as ‘Secretary", "

"t is further resolved that the Secretary of the Punjabi
Aceadeny Shall be appointed by the Govt.of MT of Delhi in accordance
with the qualifications and on the terms ard conditions as prescribed

») "t is resolved that wherever the worid “Lt,G.verrer® is
appearing in the Rules & Regulations of the Acadeuy, it shall be
. substituted either by the "Chief Minister of Delhi” or by "the Govt™".
i as the case may be. :

b) It is further resolved thbt wherever the wor,d “Executive
Directcr® 15 appearing in the Rulss § Regulctions of the Academy, 1t
shall we susstituted by the word 'Secretary". '

“Besclution No.5

It 15 also resolved that in the event of dissolution of the
| oi«t3 ASSazbly, the Chief Secretary, Govt.of MT .f Dolhi shall be
] ex-cfficlo Creiruan of the Pauj.bd Acica.y's




-

item Moot ALY cwuer Atan with h:n penuission of tha Chuirs

Prof. Jespal Singh infommed the Members that Dr.H:rbijrn
Sligh tie fiukor  © ber of the Governing Council of the Punjabl
ncadeny weS bed-ridden due to paralytic strcke. He had suggested
that the 4cademy should provide financial ussistance to
or.Harbhajan Singh, The Secretary, Punjabl Academy infomed the
n@ibers that ot present there was no approved scheme to provide
essistance under such cireumstances, The Chairman observed that
unless ard until a schano wes fomul.ted 1t weuld nct be possible
to provide assistance, Ms.ajeet Cour suggested that the Ministry
cf Hunan Resource Develcpment,Dy, tt.of Culture did provide for

financial assistance tc Litterataurs and artists for their medical
treatment,

The Meambers of the Governing Council unanimcusly passed a
resclution that the Lt.Goverrnor be requested to take up the matter
with the Ministry of Human Resource Develupment, Deptt.of Culture
for providing finaneial assistance t¢ Dr.Harbhajan 8ingh.

The Cheirman expressed his gratitude to the members of the
Governing Counell for thelr cccperaticn in runring the affairs of
the Aicademy and wished the Puhj abl Academy a great Success, He
appraciated the efforts of the Punjabl academy for 1ts contribution
tc the promction, prcpagation of Punjabl Languege, Literature amd
Culture in the Unicn Territory of Delhi and desired that the Punjabl
~cademy Shculd attein a Naticnal Charecter.

The HMembers of the Governing Councll placed c¢n raecrd the
cpPreciation of the servicedremlared by the present Lt,Goverror,
Delhl and his predecessors in gulding the affairs ¢f the Punjabl
Academy.

The Meeting enied at 12.45 p.m. with a vote of tharnks to
the Chair,

8a/- ' 5d/-
( Pur. Deve) (P.,5, Batra )
Chairman

Mauber - Sccretary

Mo

_—

SiC

e



H.4l'l

2019 a% @ifeca Fom gRwg, # e aRTs U9 FFHdT Getsil Faragd g o 2,
foas ®ROT 9RWE & Agcaqul AEHias FRAGAT d HEST A JUT HGTH TAHAS
Fraf & Fsuea 7 73R F3aEar 3cuea g W 8 zw Rufa # ofwg & sfafafaat
N gA® T F FaOfed WA F U, e FARE H wgAfa @, aRwg F & o
Harfeiga aitss #fe Rl @t fAder 2019 # wsaRsR HR Facde & uq W faged
forar | 3% €@ T FRt # faawer FEafataa &

A Bty B, AR

sAdT FY g FF afecy Far gRwg F e A=t & Faeaas g agias
FAFHAT B F & T 4 Feg T gIa o1 U7l 3Ee faREa 3 FREAT &
e # afha qfAer Ane Of aur aReg & sREH gaer & FRERE @ e
S AT T FEAHA S Iga JASA g 3Tad Tog I FiedmgeT aar o

A AgA FAR THD, Fodeec

AT AT FF FH FHEY ¥ dfead Nvg F 3VFERET @ FAERE F IRAR.
(RopgdT &ed) & @AMfET FEAT U1l 386 AHARNFT A5 o IHhEe T TRAHAS IHHa
FI AW U 37 GHWN H AP TErAar of e &
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(" otails of Salary Paid to Smt. Sindhu Mishra, Consultant during
the year - 2020
Month Pay D.A. |Total (Rs.)
Jan., 2020 44900 5388 50288
Feb., 2020 32514 3902 36416
March, 2020 44900 5388 50288
April, 2020 44900 5388 50288
May, 2020 44900 5388 50288
June, 2020 29933 3592 33525
July, 2020 31865 3824 35689
Aug., 2020 36210 4345 40555
Total 347337

Details of Salary paid to Sh. Mohan Kumar, MP, Consultant during
the year - 2020
Month Pay D.A. |Total (Rs.)
Jan,. 2020 44900 5388 50288
Feb., 2020 44900 5388 50288
March, 2020 44900 5388 50288
April, 2020 44900 5388 50288
May, 2020 44900 5388 50288
June, 2020 44900 5388 50288
July, 2020 44900 5388 50288
Aug., 2020 44900 5388 50288
Sept., 2020 44900 6436 51336
Oct., 2020 44900 7633 52533
Nov., 2020 44900 7633 52533
Dec., 2020 44900 7633 52533
Total 611239




9q, arbredl, faeell d 2020 IS & WO & UBdl & SAER IR HEE)
AT BT g o | BIfds & T9I ¥ Hafrd GXan I e & 9 earg
o @ fog, 9q H g dRE | udvr ud Axery e g fafm 4 oRkfRe
Bl AR FHAR T 8 & HROT JBEH & & Uh dHaN] b Reawie &
9 d¥eee ® dR W IS 182020 W AT ol | T Ibledl difds B
AR faf Frden /doed darferd Bl %@ o faral @1 ueTerE, a1
e UE@ERIT &1 UHeE, 9 dgd dfefas td doavd drIEH @
IS, I Hegud] & ol A fFgfea, wifve fafcqa wemar & 9 @
vemfe B ® fou et s forg s9a Jard o 7
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cmuneration detail of Mr. Musthasan Ahmed

Consultant

S, Month Amount per month
No. I

1 August, 2020 Rs.43466/-
2 September , 2020 Rs.43466/-

3 October, 2020 Rs.43466/-

4+ November, 2020 | Rs.43466/-

5 December, 2020  Rs.43466/-

6 -January, 2021 Rs.43466/-
- February, 2021  Rs.43466/-
8 March, 2021 = Rs.43466/-

|
s =

Total ' Rs.3,47,728/-

'~
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